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Forelcn Tecbnlcal how-bow 

671. Sbri Mabeswar Nalk: Will the 
Minister of Labour, Employment aDd 
RebablJltation be pleased ,to state: 

(a) the extent to which employ-
ment of 'foreign technical know-how 
in our technological, engineering and 
other industrial institutions has been 
dispensed with; 

. (b) how long it wilJ take Lndia to 
have its technical personnel out of 
its own Institutes; and 

(c) whether there is any proposal 
to brillg Indian techniaal hands em-

,ployed abroad far employment in 
India until India is selt-sufficient? 

Tbe Mlnltder of Labour. EmPloy-
ment od RebablUtaUon (Sbri Iad!-
van Bam): (a) to (c). InformaUon 
is being collected and wl1l be placed 

,on the Table of the House. 

Telephone Revenue Arrea,. 

672. Sbri Bam Barkb Tadav: Will 
the Minister of Communications be 
pleased to state: 

(a) the tolal arrears ot the Tele-
phone revenues in the country upto 
lh., 31st December. 1965; 

(b) whether it is a fact that the 
Government DC'partments constitute 
the majority of such de'faulters; and 

(c) the amount of arrears olltstand_ 
ing against the Government Depart-
m~nl.? 

Tbe Minister of State In tbe De-
partments of Parliamentary Aftalr. 
and CommunlcatioDl (Sbrl .lapaatba 
Rao): (a) The information as On 31st 
December 1965 is not readily avalja-
ble. However. the arrears as on 1St 
October 1965 in respect ot bill. issued 
upto 31st March, 1965 was of the 
(Jrder of Rs. 4.40 crores. 

(b) and (c). Of the above amount, 
Rs. 2.39 crores relates to Govern-
ment. 

Payment of Bonus Act. 11115 

673. Shrl Dajl: Will the Minister Of 
Labour. Employment and RebabUlta-
tlon be pleased to state: 

(a) whether any exemptions have 
been given by Government from the 
provisions of the Payment Of Bonus 
Act till December, 1965; and 

(b) if so, their number and the 
nature of exemptions given? 

Tbe Minister or Labour, EmPloY-
ment and Rehabilitation (Sbri ladI-
van Bam): (a) and (b). The Gov-
ernmen t of India have not exemPted, 
under section 36 of the Payment of 
Bonus, Act, any estabUsments frDlD 
the provisions of the Act. 

Breacb of Code of Dlselpllne loy 
RourkeJJi Steel PlaDt 

• 674. Sbrl Dail: 
Sbrimatl VImIa Den: 
Sbrl Vasu.llvaD Nair: 
Dr. Ranen Sen: 

Will the Minister of Labour, EIIl-
ployment and Rebabilltatlon' be 
pleased to state: 

(.) whether complaints have been 
received by his Ministry about the 
breaoh of the Code or Discipline by 
the Rourkela Steel Plant by virtue 
of refusing to implement the Tribu-
nal Award reinstating Shri Ajit Roy 
who was removed ·from service In 
1960; and 

(b) whether his Ministry was con-
sulted before the management filed 
its appeal to the High Court against 
the Tribunal Award~ 

The MlnlAter or Labour, Employ-
ment and Rebabllitatl_ (Sbrl Jagj\-
vo Bam): (a) No. 

(b) Y~s. 




